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formula is the well-established for­
mula and the formula has been well- 
conceived and this Government finds 
nothing wrong with this formula.

Nomination of Employees Representa­
tive in Central Board of Trustee of 

E.P.F. Organisation
*438. SHRI MANOHAR LAL: Will 

the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether Government have any 
proposal to nominate employees’ re­
presentatives in the Central Board of 
Trustees of Employees’ Provident 
Fund Organisation; and

(b) if not, the reasons therefor?
THE MINISTER OF STATE IN 

THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) and
(b). Section 5A of the, Employees’ 
Provident Funds and Miscellaneous 
Provisions Act, 1952 prescribes what 
the composition of the Board of Trus­
tees would be. Six persons repre­
senting employees in the establish­
ments to which the Scheme applies 
are accordingly members of the 
Board
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MR. SPEAKER: He said that their
term is going to be over soon and 
that he will consider it soon there­
after.
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'stprt =arrf% ^ ?

DR. RAM KIRPAL srNHA: I said
5 years.

SHRI PURNA SINHA: Out of the
Assam Tea Gardens Employees’ 
Provident Fund Rs. 1 lakh was paid 
to the Jawaharnagar Division of the 
Congress in 1956. I want to know 
what steps the Minister is going to 
take to recover this amount.

MR. SPEAKER; It does not arise.
SHRI PURNA SINHA: It does

arise. There is a provident fund of 
the labourers and it is out of that.

MR. SPEAKER: That is all right,
but we are here concerned with re­
presentation of labour. He requires 
notice.

SHRI VTNODBHAI B. SHETHr 
In the absence of the employees’ re­
presentation, poor employees suffer a 
lot.

I would like to draw the attention 
of the hon. Minister to an editorial 
in a newspaper of Gujarat called 
'Phulchop' two days ago where it is

said that an employee applied for a 
loan of Rs. 5000 from his provident 
fund for the marriage of his daugh­
ter and he did not get tMs loan till 
the day of the marriage on some 
flimsy grounds in spite of the fact 
that he has accumulated Rs. 17000 in 
his provident fund-----

MR. SPEAKER: How can he ans­
wer that question?

SHRI VINODBHAI B. SHETH: 
Would he please see that such cases 
are expedited so that the employees 
got loans in time?

DR. RAM KIRPAL SINHA: Loans 
from the fund are always expedited 
provided the forms are duly filled 
and documents duly attached. The 
hon. Member has referred to a speci­
fic case and if he could give me the 
particulars of the case, j  will look 
into that.
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DR. RAM KIRPAL SINHA: How
does this question arise here?

MR. SPEAKER: It does not arise.

SHRI M. RAM GOPAL REDDY: 
How is it that it does not arise?

MR. SPEAKER: It does not arise
at all.
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MR. SPEAKER: This is about re-
presentation of labour.

SHRI NATHU SINGH: I am com­
ing to that-----(Interruptions)

MR. SPEAKER: The hon. Mem­
ber here was raising the question of 
Janata Party Members etc. That is 
not the point. (

SHRI DARUR PULLAIAH: No,
no, Sir. His question was whether 
representation is given to all parties 
or favouritism is shown to the trade 
unions of the ruling party.

MR. SPEAKER: It is a question
o f  policy which does not arise in a 
question.

SHRI DARUR PULL AI AH: Re­
presentation should be given to all 
Parties.

MR. SPEAKER: Under the Act it
is representation to labour unions 
and not to political parties.

SHRI VASANT SATHE: Is he go­
ing to give representation to all trade 
unions or some trade unions?
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MR. SPEAKER: How does it
arise?
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MR. SPEAKER: If it is irrelevant, 
I will not «llow.
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MR. SPEAKER: No, I would not

allow that question. That does not 
arise.

Question No. 439. Shri Pradhan is 
not there. We go to question No. 440.

Checking of Smuggling on Nepal 
Border

•440. SHRI YASHWANT BOROLE: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether some talks have been 
held with the Government of Nepal to 
make suitable arrangements on or 
along the border to check smuggling;

(b) if so, the results thereof; and
(c) if not, whether there are pro­

posals to this effect?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI S. KUNDU): (a)
to (c). As part of discussions on the 
conclusion of new Treaties of Trade 
and Transit, talks have been held 
between the officials of the two coun­
tries on matters relating to checking 
of unauthorised trade across the 
Indo-Nepal border. An Inter-Gov­
ernmental Agreement of Cooperation 
to control unauthorised trade between 
the two countries has been concluded 
on the 17th March 78 along with the 
Treaties of Trade and Transit. In 
this Agreement there is a clear reco­
gnition by the two parties of the 
need to take all such measures “as 
are necessary to ensure that the 
economic interests of the other party 
are not adversely affected through 
unauthorised trade between the two 
countries."

SHRI YASHWANT BOROLE: 
May i  know from the hon. Minister 
whether any positive guidelines have




